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Completion of berths in Tuticorin 
Harbour Project

439. SHRI K. T. KOSALRAM: Will
the Minisler of SHIPPING AND 
TRANSPORT be pleased to state:

(a) the original schedule of dates 
for the completion of another two 
berths in the Tuticorin Harbour Pro
ject;

(b) whether the Scheme is pro
gressing according to the schedule; 
and

(c) if notf the reasons therefor and 
the probable date by which the 
remaining two berths are expected to 
be completed?

the m in iste r  o f  DEFENCE 
(SHRI JAGJIVAN RAM): (a) Ac
cording to the original schedule, all 
four berths were to be completed by 
February, 1973. Two berths were com
missioned in December, 1973 and the

remaining two berths by December,
1976.

(b) and (c). Do not arise.

Ban on screening of films after 
Emergency

440. SHRIMATI RENUKA DEVI 
BARAKATAKI: Will the Minister of
INFORMATION AND BROADCAST
ING be pleased to state:

(a) whether Government banned 
the screening of some films after the 
proclamation of emergency;

(b) if so, what are the films so 
banned; and

(c) whether the present Govern
ment propose to lift the ban on the 
screening of these films?

THE MINISTER OF INFORMA
TION AND BROADCASTING (SHRI 
L. K. ADVANI): (a) Yes, Sir.

(b) During the period of emergency 
Ihc public exhibition of the following 
films was suspended:—

1. A AINA (HINDI)
2. TATAMMA KALA (TELGU)
3. AANDHI (HINDI)
4. SALAKHEN (HINDI)
5. DUS NUMBRI (HINDI)
6. KAAM SHASTKA (HINDI)
7. GUPT SHASTRA (HINDI)
8. STREE PURUSH (REVISED)

(HINDI)
9. GUPT GYAN (HINDI)
10. VAZHKAI RAGASYAM (TA

MIL)
11. MARMAKKALAI (TAMIL)
12. GUPT GYANAMU (TELUGU)
13. DHAMPATHY RAGASYAM

(MALAYALAM)
Out of the above 13 films, the fol

lowing films were later uncertified:—
1. KAAM SHASTRA (HINDI)
2. GUPT SHASTRA (HINDI)
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3. STREE PURUSH (REVISED)
(HINDI)

4. GUPT GY AN (HINDI)
5. VAZHKAI RAGASYAM

(TAMIL)
6. MARMAKKALAI (TAMIL)
7. GUP1 ' GYANAMU (TELUGU)
8. DHAMPATHY RAGASYAM

(MALAYALAM)
The film “AT FIVE PAST FIVE" 

was also uncertified during the period 
of emergency.

(c) Some representations for lifting 
the ban have been received in respect 
of some of the films mentioned above. 
The legal aspect of the case is being 
examined.

Annual progress report on the report
of Backward Classes Commission
441. SHRI B. C. KAMBLE: Will

the Minister of HOME AFFAIRS be 
pleased to state:

(a) the salient features of the 
annual progress report on the report 
of the Backward Classes Commission, 
provided under the Constitution of 
India;

(b) whether Government have cate, 
gorised those people who are ‘socially 
and educationally backward’ as per 
provisions of the Constitution of India 
and if 50, what those categories of 
people are; and

(c) the steps Government have been 
taking annually to remove the d i^ “ 
cultieg under which people mentioned 
above labour in each State?"

THE MINISTER OF HOME AF
FAIRS: (CHAUDHURI CHARAN
SINGH): (a) The Backward Classes
Commission was appointed by the Go
vernment of India in January 1953 
under the provision of Article 340(1) 
of the Constitution. The Commission 
submitted its report in March, 1955. In 
pursuance of the provision contained 
in Article 340(3), the report of Back
ward Clusses Commission together with

Memorandum explaining the action 
taken thereon was placed before each 
House of Parliament on 3rd Septem
ber 195G. There is no provision in the 
Constitution for any annual progress 
report.

(b) and (c). In August, 1961 the 
Government of India decided that they 
would not draw up any all-India list 
of Backward Classes other than the 
existing Lists of Scheduled Castes and 
Scheduled Tribes while leaving the 
matter to the discretion of the respec
tive State Governments to choose their 
own criteria for defining backward
ness, they were advised that in the 
view of the Government of India, it 
would be better to apply economic tests 
than to go by caste.

Bepur Port

442. SHRI TULSIDAS DASAPPA: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether Government propose to 
improve and expand the Bepur Port; 
and

(b) if so, the specific proposals in 
this regard?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). The executive responsibility for 
development of ports other than major 
ports vests essentially with the State 
Governments. Central Government, . 
however, has been giving them loans 
for the development of selected Minor 
Ports under the Centrally Sponsored 
Scheme. The Port selected frr>m ’ 
Kerala under this scheme is Beypore. 
The scheme for development of ReY- 
pore was sanctioned at an estimated 
cost of \Rsl 111.96 lakhs and includes 
dredging of outer and inner channel, 
formation of reclamation bund, acquisi
tion of harbour crafts, provisions °* 
navigational aids, etc. Central Gov
ernment have no proposal for financ
ing any improvement or expansion 
beyond what is contemplated in *his 
sanctioned scheme.




